
Written Answers 27 AUGUST 1957 Written Answers 10198

Merit Scholarships in Public Schools

945. Shri Sinhasan Singh: Will the 
Minister of Education and Scientific 
Research be pleased to state:

(a) the number of students who 
iiave been awarded Merit Scholar­
ship in Public Schools since the 
inception of the scheme;

t
(b) the number of those who had 

studied in Convent, Public and Pro­
gressive Schools before their selection 
for the award; and

(c) the total number of the selected 
students who were enrolled in rural 
non-public Schools at the time of their 
selection?

The Minister of State in the Minis­
try of Education and Scientific 
Research (Dr. K. L. Shrimali): (a)
188.

(b) and (c). The information is 
being collected and will be placed on 
the Tab.e of Lok Sabha in due course.

Solicitor to the Government of India

946. Shri H. N. Mukerjee: Will the 
Minister of Law be pleased to state:

(a) whether it is a fact that the 
Solicitor to the Government of India 
at Calcutta is also Solicitor to the 
Industrial Finance Corporation, the 
Life Insurance Corporation of India 
and other organisations;

(b) if so, his functions in regard to 
the said organisations;

(c) whether the said Solicitor 
receives a fixed remuneration or is 
paid on any other basis; and

(d) whether any restrictions are 
imposed by Government in regard to 
his private practice as a Solicitor at 
Calcutta High Court?

The Minister of Law (Shri A. K. 
Sen): (a) No, Sir. The Solicitor to 
the Government of India at Calcutta 
is not the retained Solicitor either to 
the Industrial Finance Corporation or

to the Life Insurance Corporation of 
India. He, however, acts for these 
organisations as a private Solicitor in 
such matters as are referred to him 
by them.

(b) He performs in regard to these 
organizations the same functions as 
are performed by any other Solicitor 
as part of his private practice.

(c) These Corporations pay him on 
the same basis as they pay any other 
Solicitor for legal work actually done. 
As Solicitor to the Government of 
India at Calcutta, he is paid a sum of 
Rs. 1,250/- p.m. as retainer and a sum 
of Rs. 1,250/- p.m. for meeting estab-
i^hment expenses. Besides, he is 

entitled to retain such fees as are 
recovered from the opposite parties.

(d) Neither he nor any firm of 
which he is a partner is permitted to 
act in any legal matter against the 
Government of India. He cannot also 
accept a retainer from the State Gov­
ernment.
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